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PER ASHOK JINDAL: 
 

 The appellant is in appeal against the impugned order and also 

filed an application for condonation of delay of four days in filing the 

appeal. 

2. As the reason for causing the delay in filing the appeal has 

been explained satisfactorily, therefore, the delay of four days in 

filing the appeal is condoned by allowing the application for 

condonation of delay. 

3. The appeal has been dismissed by the ld. Commissioner 

(Appeals) in the impugned order as time barred.  While recorded in 
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the order itself that the adjudication order dt. 16.12.2016 was 

received by the appellant by hand on 16.01.2017 and the appeal has 

been filed on 30.03.2017, the ld. Commissioner (Appeals) dismissed 

the appeal as time barred as the appellant has failed to explain the 

reason for causing delay in filing the appeal after 60 days. Against 

the said order, the appellant is before me. 

4. None appeared on behalf of the appellants, but in the interest 

of justice, the appeal is taken up for consideration. 

5. Heard the ld. A.R. and perused the records. 

6. On perusal of the records, I find that the period of delay in 

filing the appeal was within the condonable period and later the 

Commissioner (Appeals) was required to consider the delay in filing 

the appeal judiciously and the appellant being a small cable 

operator, so the linent view was required to be taken by the ld. 

Commissioner (Appeals) while considering the delay in filing the 

appeal, which is within the limit of 30 days. In these circumstances, 

I condone the delay in filing the appeal before ld. Commissioner 

(Appeals).  Further I find that the issue involved in the matter is 

settled by the judicial pronouncements by this Tribunal and the 

same has been accepted by the Revenue, therefore, I remand the 

matter back to the Commissioner (Appeals) to decide the issue on 

merit as per judicial pronouncements of this Tribunal within 30 days 

of communication of this order. 

7. The appeal is disposed off by way of remand. 

(Dictated and pronounced in the open court) 

 
 (ASHOK JINDAL) 

  MEMEBR (JUDICIAL)  
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